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Decision oun Industrial Dearness
Allowance

1376. 3HZI SANTOSH BAGRODIA:
Wili the PRIME MINISTER be plea-
sed to state:

(a) whether it ig a fact that mem-
bers of the officerg union of the Pub-
lic Sector Undertakings could not get
an pppointr szt with the Prime Minis-
ter for more ‘han two months;

(b) waettier it is a fact that the
declsmn on industria] dearness allo-
wance for public sector undertakings
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is being taken without hearing the
members of the officers’ union; and

tey if so,
thevefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
THE MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IM-
PLEMENTATION (SHRI BHAGEY
GOBARDHAN: (a) 15 (c) oOfficers
are employees of public sector enter-
prises and as such their associations
are required to deal with the manage-
ment of the public sector enterprises
only. In September, 1988, Government
set up a Tripartite Committea to re-
view the existing Industrial Jearness
allowance formula in which both
Labour and Managements were re-
presented. The Committee after con-
siderable deliberations could not come
to any conclusion. The Government,
after considering the deliberations
held in the various meetings of the
Committee, decided that all the em-
ployeeg of the Public Sector Enter-
prises should continue tg follow the
Irclustrial Dearness Allowance for-
mula with the neutralisation rate be-
ing raised from Rs. 1.65 per point
risa in AICPI (Sim), series, 1960---
106; to Rs. 190 per point rise from
1-1-1989 beyong AICPI-800. Thig rate
as usual applies to officers and non-
officers alike. Since the managements
were represented gn the Committee,
the question of giving Iearing to
officers uniong did not arise.

what are the reasons
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